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IN THE 

OJA 25/9 

E.NT.RAL ADMINISTRATIVE TRIBUNAL;;; JAI FUR BENCH, JAIPUR. 

DATE OF ORDER: 15.01.2003 

Chiranj e Lal Bairwa son of Shri Prabhati Lal Bairwa aged 43 

years b caste Bairwa. Resident of Ran Nagar Colony, Bandikui 

nt employed as Senior Helper in Western Railway and 

posted s Bandikui. 

• ••• Applicant. 

VERSUS 

l.· ni on of India through the General Manager, Western 

Railway Church gate, Mumbai~: 

· 2.~ r. Di vision al Pe rs onnel Officer, Western Railway, 

Jaipur.' 

ivisional Signal Telecom Engineer {E), Western Railway, 

Jaipur. 
-....--=----~ ... - .... ~---r---...__ .. · --~ 

4.· :adri Narain son of Shri Shola Ram · .. ~:~~~p~~~~rrt: _ ... ~ ______ :.:__~>'?: 
working as ATH5l, \Na stern Railway, Jaipur. 

• • • • 

Mr. Pan aj Bhandari, Counsel for the applicant. 

Mr. s.s Hassan, Counsel for the respondents• 

~RA!\11: 

Hon'ble r. H.O. Gupt'a, Member (Administrative) 

Hon'ble, r. M.L. ehauhan, Member (Judicial) 

ORDER _lQ_RALJ. 

Respondents • 

n this OA, following reliefs ha~e been sought: -

"i) of respondent No. 4 be st·rucked off from 

,the orders issu~~d by respondent no. 3 on 20.10.97 and 12~'12.-97 

whereby the name o{ respondent No. 4 have been included for 

the se of written test and interview ra specti ve ly. 

ii) at the order dated 29~12.97 and 311112 .. 97 issued by 

responde .· t no. 3 vi.hereby the respondent No. 4 has been provi­

sionally promoted to the post of Asstt. Telephone Operator on 

one seat reserved for Scheduled caste be set aside·•i 



I· 

iii) at the respOndent nos. l to 3 be directed t 0 promote 

the appl cant on the post of Assistant Telephone ~erator 

(reserve for SC) as he is the only qualifying candidate as 

per noti ication dat=d 28.7 .97 and rules provided for the sane." 

2. T e respondents have contested this OA and also filed 

addition 

3.0 

the 

be 

aff adavit. The applicant has not filed rejoinder. 

the learned counsel for the partie su and perused the 

the course of argunents, the learned c ounse 1 for 

fairly concedes that ~ara No. 152 of IRSM shall 

\r\hich provides that all Group 1 D1 employe as shall 

be eligible for the selection to the post of Asstt. Telephone 

Operator. However, he submitted that the notification dated 

28.7.97 ( nnexure A/l) only specifies the eligibility for three 

categorie of employees arid that the category of private respon-

dent No. whose designation is Wireless Chaprasi is not included 

in the sa d notification. He had to file this OA based on this 

notificat on. The contention of the learned counsel for the 

applicant appears to be correct in as much as notification does 

not invit s application from the category of persons havingr 

designati n of V'ili.reless Chaprasi. The learned counsel for the 

responden s submits that although there was error in the notifi­

cation bu as ~r eligibility list contained in Annexure A/2 

anr,i issue su\~equently, the name of private respondent appears. 

He furthe submits that the applicant [qan~Q°bt have any claim 

since the action of the respondents is in accordance with the 

statu_tory provisions contained in Para 152 of IreM. HfC'"i"J-so 

submitted hat the applicant has been subsequently promoted as 

ICM Grade II in 1999 and TQJl Grade II in 2001. 
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3.2 In view of the submissions of the parties, we are of 

the ·ew that no judicial interference is called. for in this 

case. Accordingly, this tOA is dismissed without any order as 

(H.O. GUPTA) 
ME.l\flBER (A) 


